HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

[Authorized English

Translation]

HARYANA GOVERNMENT
FOREST DEPARTMENT
Order
The 18 August, 1992

No. S.O. 101/P.A./1900 /S.3/92:- Whereas, the Governor of Haryana is satisfied after
due enquiry, that the regulations, restrictions and prohibitions hereinafter contained are
necessary for the purpose of giving effect to the Punjab land preservation Act, 1990.

Now therefore, in exercise of the powers conferred by section 4 of the said Act, the
Governor of Haryana hereby prohibits the following acts for a period of a Thirty years with
effect from the date of publication of this order in the official Gazette, in the area more
particularly specified in the schedule annexed hereto, the said areas forming part of the village
in Ankhir in Ballabhgarh Tehsil of Faridabad District specified in the Scheduled annexed to
Punjab Government, notification No. S.O. 59/PA-2/1900/S.3/92, dated 10th April, 1992:-

(1) The clearing breaking up of the land not ordinary under cultivation prior to the publication
of erstwhile Haryana Government, Forest Department ,notification No. SO.59/PA-
2/1900/S.3/92, dated the 10" April, 1992 provided that the breaking up the land for
cultivation may be permitted by the Divisional Forest Officer,Faridabad, Division.

(2) the quarrying stone or the burning of lime at places where such stone or lime had not
ordinary been so quarried or burnt prior to the publication of the said notification Except with
the permission of the Collector of Faridabad District who will consult the Divisional Forest
Officer, Faridabad Division, before according such permission;

(3) The cutting of trees or timber or the collection or removal or subjection to any
manufacturing process, of any forest produce other than grass, save for the bonafied domestic
domestic or agricultural purposes or right holders in the land; provided that owners of the land
may sell trees or timber after first obtaining a permit to do so from the Divisional Forest
Officer, Faridabad Division. Such permit will prescribe such conditions for sale as may, from
time to time, appear necessary in the interest of forest conservancy;

4) The setting of fire of trees, timber or forests produce;

(5) The admission , herding, pasturing or retention of sheep, goats or camels;

Provided that in such areas where sickness necessitates the keeping of goats for milk, the
Divisional Forest Officer, Faridabad Division, may issue a permit at his discretion for the
retention of a limited number of stall fed goats to be specified for a specified period.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

SCHEDULE
District | Tehsil Vill with Description of | Area in
Hadbast khasra Nos. | Acres
No.
Recta Killa No.
ngle
No.

1 2 3 4 5 6
Faridaba | Ballabhgarh | Ankhir 1 16 to 18, A-K-M
d H.B. No. 5 21-25 901-6-4

2 11 to 25

3 11 to 25

4 19 to 24

5 18 to 23,
24/1

6 9 to 13,
16 to 25

7 6 to 25

8 6 to 25

9 6 to 25

10 1 to 25

11 1 to 25

12 1 to 25

13 1 to 25

14 4 to 9, 11
to 25

15 9 to 18, 25

16 1 to 10,12
to 19,24, 25

17 1 to 25

18 1 to 25

19 1 to 25

20 1 to 25

21 1 to 25

22 1 to 25

23 1 to 25

24 1 to 25

25 1,2,3/1,4/1,
8/2, 9to 11,
12/1,13/1,13
/3,18/2,19/1
19/3,20,21,
22/1, 23/1

28 1, 2/1, 3/1,
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°/2, 10,
11/1, 12/1,

20/2, 21/1

29 lto 24, 25/1

30 1 to 25

31 1 to 25

32 1 to 25

33 1 to 25

34 1 to 25

35 1 to 10, 12
to 17, 25

36 2 to 6

37 1 to 9,13 to
16

38 1 to 25

39 1 to 25

40 1 to 25

41 1 to 7, 9 to
12, 14, 15,
19 to 23

42 1 to 4, 5/1,
6/2, 7/2, 8
to 13, 14/1,
20

43 1/1

48 1 to 4, 7 to
14, 15/1,
16/2, 17 to
23, 25/1

49 1 to 25

50 1 to 25

51 1 to 9, 13
to 17, 24,
25

52 5

53 1 to 9, 23
to 25,

54 1 to 25

55 lto 4, 5/1,
6/2 7 to 14,
15/1 16/2,
16/3, 17 to
24, 25/1,
25/3

56 20/3, 21/1

61 1 to 4, 5/2,
6/2, 7/2, 5
to 10,
11/13, 11/24
11/25,
11/26,

11/27,
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11/28, 12/4,
12/13,
12/17,
12/24,
12/26,
12/217,
12/39,
12/40, 13,
14/1,
16/3,17/1,17
/3, 18/2, 19
to 22, 23/1,
24/2

o4 17, 23

65 1,2, 3/1,
3/3, 4/2,
8/3, 9 to
12, 13/1

77

VEENA EAGLETON

Secretary of Government, Haryana,
Forest Department.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

[Authorized English
Translation]
HARYANA GOVERNMENT
FOREST DEPARTMENT
Order
The 18 August, 1992

No. S.0. 102/P.A./1900 /S.3/92:- Whereas, the Governor of Haryana is satisfied after
due enquiry, that the regulations, restrictions and prohibitions hereinafter contained are
necessary for the purpose of giving effect to the Punjab land preservation Act, 1990.

Now therefore, in exercise of the powers conferred by section 4 of the said Act, the
Governor of Haryana hereby prohibits the following acts for a period of a Thirty years with
effect from the date of publication of this order in the official Gazette, in the area more
particularly specified in the schedule annexed hereto, the said areas forming part of the village
in Badkhal in Ballabhgarh Tehsil of Faridabad District specified in the Scheduled annexed
to Punjab Government, notification No. S.0O. 59/PA-2/1900/S.3/92, dated 10th April, 1992:-

(1) The clearing breaking up of the land not ordinary under cultivation prior to the publication
of erstwhile Haryana Government, Forest Department ,notification No. SO.59/PA-
2/1900/S.3/92, dated the 10" April, 1992 provided that the breaking up the land for
cultivation may be permitted by the Divisional Forest Officer,Faridabad, Division.

(2) the quarrying stone or the burning of lime at places where such stone or lime had not
ordinary been so quarried or burnt prior to the publication of the said notification Except with
the permission of the Collector of Faridabad District who will consult the Divisional Forest
Officer, Faridabad Division, before according such permission;

(3) The cutting of trees or timber or the collection or removal or subjection to any
manufacturing process, of any forest produce other than grass, save for the bonafied domestic
domestic or agricultural purposes or right holders in the land; provided that owners of the land
may sell trees or timber after first obtaining a permit to do so from the Divisional Forest
Officer, Faridabad Division. Such permit will prescribe such conditions for sale as may, from
time to time, appear necessary in the interest of forest conservancy;

4) The setting of fire of trees, timber or forests produce;

(5) The admission , herding, pasturing or retention of sheep, goats or camels;

Provided that in such areas where sickness necessitates the keeping of goats for milk, the
Divisional Forest Officer, Faridabad Division, may issue a permit at his discretion for the
retention of a limited number of stall fed goats to be specified for a specified period.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

SCHEDULE
District Tehsil vVill with Description of khasra Nos. | Area in
Hadbast No. Acres
Rectangle Killa No.
No.
1 2 3 4 5 6
Faridabad | Ballabhgarh Badkhal H.B. 1 21 A.K.M
No. 6 2 21,22 1667-7-
3 1,9 to 12, 17 to 11
25
4 5,6,15,16,24, 25,
5 4 to 8, 13 to
19,22 to 25
6 1 to 25
7 1 to 25
9 21
10 20,21
11 1,2, 8to 14, 16 to 25
12 1 to 25
13 1 to 25
14 1 to 25
15 1 to 25
16 15 to 17, 23 to
25
17 15, 16, 17, 23 to 25
18 21025
19 1 to 25
20 1 to 25
21 1 to 25
22 1 to 25
23 1 to 25
24 1,2,8t013,171t025
25 1,10 to 12, 18 to
22, 23
26 1 to 25
27 1 to 25
28 1 to 25
29 1 to 25
30 1 to 25
31 1 to 25
32 1 to 25
33 2 to 25
34 6, 13 to 19, 22
to 25
35 2 to 18, 13 to
17, 25
36 1 to 25
37 1 to 25
38 1 to 25
39 1 to 25
40 1 to 25
41 1 to 25
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42 1 to5, 9 to 12,18
to 25

43 1 to 25

44 1to4,61t025,

45 20 to 22

47 1, 2/1, 10, 11/1

48 1 to 25

49 1 to 25

50 1 to 25

51 1 to 25

52 1 to 25

53 1 to 25

54 1 to 25

55 1 to 25

56 1 to 10, 12 to
19, 23 to 25

57 5

58 3 to 7, 14 to 16

59 1 to 25

60 1 to 25

61 1 to 25

62 1 to 25

63 1 to 25

04 1 to 25

65 1 to 25

66 1 to 4, 5/1, 7 to
14, 18 to 23,
24/1

68 2/2/2

74 1 to 3, 4/1, 7/2,
8 to 14, 18 to 23

75 1 to 25

76 1 to 25

77 1 to 25

78 1 to 25

79 1 to 25

80 1 to 25

81 1l to 9, 12 to 18,
23 to 25

82 3 to 7, 14 to 17,
25

83 1 to 25

84 1 to 24

85 1 to 19, 23 to 25

86 1 to 25

87 1 to 14, 17 to 25

88 1 to 25

89 1,2 10 to 12,
18/2,19/2, 20,21,
22/1

101 1/2,2/1,9/3, 10/1

102 1 to 4, 5/1, 6/2,
7/2, 8 to 12,
13/1, 14/1, 18/2,
19 to 22, 23/1

103 1 to 21, 22/1,
23/1, 23/2, 23/3,
23/4, 24/1, 25

104 1 to 25

105 4 to 6, 15 to 16

106 1 to 3, 10
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107 1 to 14, 16 to 20

108 5,6

109 2 to 8, 14, 15,
16/1, 17

110 1, 2/1, 5/2,6/1,

9/2,9/3, 10, 11,
12/1, 19/2/2,

20/2
111 1/1, 2/1, 10/1
112 le6/2, 17/1, 22/2,
23/2, 24/2, 25/1
113 3/2,4/2/2

7/3/2,8/2/2, 9/2,
11/2, 12/2/1,
13/1/1, 19/2/2,
20/1/1, 21/1/1

123 1/2,2/2, 3, 4/1,
124 5/2, 6/2, 7/1,

8/2, 12/2, 13/2,
14, 15,18, 19/1,
20/1, 21, 22

134 7/2, 8/2, 9
217
219
220
VEENA EAGLETON

Secretary of Government, Haryana,
Forest Department.

- 461 -




HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

[Authorized English
Translation]

HARYANA GOVERNMENT
FOREST DEPARTMENT
Order
The 18 August, 1992

No. S.0. 104/P.A./1900 /S.3/92:- Whereas, the Governor of Haryana is satisfied after
due enquiry, that the regulations, restrictions and prohibitions hereinafter contained are
necessary for the purpose of giving effect to the Punjab land preservation Act, 1990.

Now therefore, in exercise of the powers conferred by section 4 of the said Act, the
Governor of Haryana hereby prohibits the following acts for a period of a Thirty years with
effect from the date of publication of this order in the official Gazette, in the area more
particularly specified in the schedule annexed hereto, the said areas forming part of the village
in Anagpur in Ballabhgarh Tehsil of Faridabad District specified in the Scheduled annexed
to Punjab Government, notification No. S.O. 59/PA-2/1900/S.3/92, dated 10th April, 1992:-

(1) The clearing breaking up of the land not ordinary under cultivation prior to the publication
of erstwhile Haryana Government, Forest Department ,notification No. SO.59/PA-
2/1900/S.3/92, dated the 10™ April, 1992 provided that the breaking up the land for
cultivation may be permitted by the Divisional Forest Officer,Faridabad, Division.

(2) the quarrying stone or the burning of lime at places where such stone or lime had not
ordinary been so quarried or burnt prior to the publication of the said notification Except with
the permission of the Collector of Faridabad District who will consult the Divisional Forest
Officer, Faridabad Division, before according such permission;

(3) The cutting of trees or timber or the collection or removal or subjection to any
manufacturing process, of any forest produce other than grass, save for the bonafied domestic
domestic or agricultural purposes or right holders in the land; provided that owners of the land
may sell trees or timber after first obtaining a permit to do so from the Divisional Forest
Officer, Faridabad Division. Such permit will prescribe such conditions for sale as may, from
time to time, appear necessary in the interest of forest conservancy;

(4)  The setting of fire of trees, timber or forests produce;

(5) The admission , herding, pasturing or retention of sheep, goats or camels;

Provided that in such areas where sickness necessitates the keeping of goats for milk, the
Divisional Forest Officer, Faridabad Division, may issue a permit at his discretion for the
retention of a limited number of stall fed goats to be specified for a specified period.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

SCHEDULE

District Tehsil Vill with Description of khasra Nos. | Area
Hadbast in
No. Acres

Rectangl Killa No.
e No.
1 2 3 4 5 6

Faridabad | Ballabhgarh | Anangpur 17 1 to 60, 62, 134, | 1467
H.B. No. 139,173,210,213, Acre
2 218,243,245,24¢0,

249,250,
402,415,432,478,
480,503,506,514,
525,533,590, 604,
639,642,647, 654,
659, 680,684,690,
704,782,787,807,
808,833,893,917,
920, 939,974,999,
1059,1077,1092,
1101,1104,1111,
1132,1141,1142,
1150,1181,1183,
1194,1197,1205,
1219,1224,1228,
1233,1235,1238,
1266,1294,1308,
1316,1319min, 1327,
1330,1339,1351,
1359min, 1362,1368,
1371,1374,1378min,
1379,1383,1350,
1381,1385,1386,
1387,1388,1389,
1390,1395,
1404,1408,1427,
1446,1473,1506,
1556, 1680,1512

VEENA EAGLETON
Secretary of Government, Haryana,
Forest Department.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

[Authorized English
Translation]
HARYANA GOVERNMENT
FOREST DEPARTMENT
Order
The 18 August, 1992

No. S.0. 103/P.A./1900 /S.3/92:- Whereas, the Governor of Haryana is satisfied after
due enquiry, that the regulations, restrictions and prohibitions hereinafter contained are
necessary for the purpose of giving effect to the Punjab land preservation Act, 1990.

Now therefore, in exercise of the powers conferred by section 4 of the said Act, the
Governor of Haryana hereby prohibits the following acts for a period of a Thirty years with
effect from the date of publication of this order in the official Gazette, in the area more
particularly specified in the schedule annexed hereto, the said areas forming part of the village
in Mewla Maharajpur in Ballabhgarh Tehsil of Faridabad District specified in the
Scheduled annexed to Punjab Government, notification No. S.O. 59/PA-2/1900/S.3/92, dated
10th April, 1992:-

(1) The clearing breaking up of the land not ordinary under cultivation prior to the publication
of erstwhile Haryana Government, Forest Department ,notification No. SO.59/PA-
2/1900/S.3/92, dated the 10" April, 1992 provided that the breaking up the land for
cultivation may be permitted by the Divisional Forest Officer,Faridabad, Division.

(2) the quarrying stone or the burning of lime at places where such stone or lime had not
ordinary been so quarried or burnt prior to the publication of the said notification Except with
the permission of the Collector of Faridabad District who will consult the Divisional Forest
Officer, Faridabad Division, before according such permission;

(3) The cutting of trees or timber or the collection or removal or subjection to any
manufacturing process, of any forest produce other than grass, save for the bonafied domestic
domestic or agricultural purposes or right holders in the land; provided that owners of the land
may sell trees or timber after first obtaining a permit to do so from the Divisional Forest
Officer, Faridabad Division. Such permit will prescribe such conditions for sale as may, from
time to time, appear necessary in the interest of forest conservancy;

4) The setting of fire of trees, timber or forests produce;

(5) The admission , herding, pasturing or retention of sheep, goats or camels;

Provided that in such areas where sickness necessitates the keeping of goats for milk, the
Divisional Forest Officer, Faridabad Division, may issue a permit at his discretion for the
retention of a limited number of stall fed goats to be specified for a specified period.
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HARYANA GOVT, GAZ. AUG. 25, 1992
(BHDR. 3, 1914 SAKA)

SCHEDULE
District Tehsil vVill with Description of khasra Nos. | Area in
Hadbast No. Acres
Rect No. Killa No.
1 2 3 4 5 6
Faridabad | Ballabhgarh | Mewla 17 11 to 13, 18 to 24 A.  K.M
Maharajpur 1221-6-4
H.B. No. 4
18 15 to 17, 23 to 05
19 16, 24, 25
20 6, 13 to 25
21 2 to 25
22 1to 25
32 1to 3,4/1,7/2,81t0 12, 13/1, 14/1,
17/2,18/1, 18/2, 19 to 23, 24/1
33 1t025
34 1to 25
35 1to 25
36 4to7,131018, 2310 25
37 3t08,12t019, 2110 25
38 1t025
39 1t025
40 1to 25
41 1to 3,4/1,7/2,81t0 13, 14/1, 17/2,
18 to 22, 23/1
50 1,2,3/1,8/291t0 12, 13/1, 18/2, 19 to
22
51 1to 25
52 1to 25
53 1to 25
54 1t019, 21t0 25
55 6,15t0 17 23 to 25
56 15t0 17, 23 to 25
57 3 to8,11 to 25
58 11025
59 11025
60 11025
61 11025
62 1,2,10,11,12/1, 19/3, 20, 21, 22/1
65 24/2
67 19,20
71 1/1, 10/2, 11/1, 20/2
72 1to 24, 25/1
73 11025
74 1t025
75 1to 25
76 1to 25
77 21025
78 l6, 24, 25
79 3109, 121025
80 1to 25
81 1to 25
82 1to 25
83 1to 25
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84 1t0 25

85 1to4,5/1,6/2,7to 14, 15/1, 16/2,
17 to 24, 25/1, 25/2

86 1/1, 10/2

96 1to 3,4/1,7/3,8to0 12, 13/1, 13/2,
14/1, 18/2, 19 to 22, 23/1, 26

97 1to 25

98 1to 25

99 1to 25

100 1to 25

101 1to 25

102 1to 25

103 5,6,14t0 17, 23 to 25

104 6, 14 to 19, 22, 23

105 1to 15

106 1to 16

107 11t0 20, 22 t0 25

108 1to 25

109 1to 25

110 1to 25

111 1to25

112 1,2, 3/1, 5/1, 5/2. 6/2,
7/2,8/2,9/2, 10, 11,
12/1, 13/2, 14/2, 15/1,
15/3, 16/2, 17/2, 18/2,
19/3, 20/2, 21/2, 22/2,
23, 24/2, 25/2,

113 1/2,10/2, 11/2, 20/3

122 1,2/2,3/1,4/1,5/1, 6/3,7/1, 8/1, 8/3,
9to 12, 13/1, 14/1, 15/1, 16/3, 19,
20, 23

123 1t0 10, 12 to 18

124 1to 10

125 1to 10

126 1to 10

127 4 to 6

VEENA EAGLETON
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Secretary of Government, Haryana,

Forest Department.




